
                                    

Tezpur PS Case No-269 of 2022 
       GR Case No-441 of 2022 
     Under Section-365 of IPC  

 
O  R  D  E  R 

16.06.2022 

Ld. Advocate of accused persons, namely, Md. Dildar Hussain 

and Sri Kamlesh Kumar filed hazira.   

Case diary as called earlier vide Order dated-07.06.2022 & 

10.06.2022 is received today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocates of the 

petitioners have submitted that the above-named accused 

persons are innocent and no way connected with the alleged 

offence. The Ld. Counsels of the accused further submitted that 

in the event of their release on bail there is no chance of their 

absconding. Hence, prayed to allow the bail prayer of the 

accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Nur Islam lodged an 

ejahar before the O/C of Tezpur PS alleging that his son namely, 

Md. Rashidul Hoque went to outside of Assam for working at 

Andhra Pradesh and other place and did not return to his house 

after a long time w.e.f. 05.01.2021. Later on, a male person, 

namely, Hydor Ali called them over phone vide no-9043133834 

and informed them that his son, namely, Rashidul Hoque is 

suffering from severe ailment and then demanded money for his 

treatment. Accordingly, said Hydor Ali gave a SBI Account No-

31750788449 and told them to send Rs.6000/- for the treatment 

of his son to the said account number. After that, he did not 

communicate with said Hydor Ali in the above mobile number. 

He also stated that his son does not have any mobile phone. 

Hence, the case.    

From perusal of the case diary, it appears that investigation of 

this case is going on and yet to be completed. Further, from 

perusal of case diary, sufficient incriminating materials have 

been found against the above-named accused persons.  
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Hence, at this stage, if the accused persons are released on bail, 

the whole process of investigation of this case will be hampered. 

So, under such circumstances, considering the gravity of the 

offence charged against accused persons, namely, Md. Dildar 

Hussain and Sri Kamlesh Kumar are and the materials collected 

by the investigating officer, I find that this is not a case where 

the accused person can be relied upon and enlarged on bail. 

Accordingly, the bail petition Nos-668/2022 & 685/2022 filed on 

behalf of the above-named accused persons stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

Inform all the concerned. 

        

        Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 


